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PER HON'BLE M. GCPAL FRISHNA, MEMBER (J).

Applicant Prahlad Chauhan, in this zapplication u/s 19 of
the administrative Tribunzls Act, 1985 (£>r short the act), has

assaileqd the verbal Hrier of termination of his services as a

\M,,,(;\:::::;::::;?;;:>

2. The applicant has claimed grant o»f temporary status and

class~IV employee, by the respondent No.2/

other benefits.
3. " We have heard the learned counsel for thz applicant. The
applicant was appointed in February, 1993 as a Class-IV employee
on cssual basis st 7.22/- per day by a verbal order. However, he
states that he had been discharging regular Auties of a Class=-IV
employee till he was Jis-engaged from service. He served for a
period of more than a year. The applicant has not made any
reprasentation to the conserned authority in regard to his
grievance as envisaged by 3ection-20 of the act. We find that
this aprlication is premature. Howecver, if fhé aprlicant makes a
fresh representation, the came shall be dispnsed of on merits
through a speaking order within two months from the dzte of receipt
of a copy of this order ani if the applicant is aggrieved by any
decision taken on his representation, he may file a fresh applica-
tion in this Tribunal, if so advized.
4. Subject to5 the direction given albove, this application
cstands dismissed as being premature at the Stage'of «imission.
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